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1967 : Haryana Act 23 CONTINGENCY FUND 

'THE HARYANA CONTINGENCY FUND ACT, 1966 

[Received the asset11 of the Governor of Hatyuna on the 
31 st Decetr~ber, 1966, and was f i rs  published in the 

Huryunu Go vertltrlcrrr Gaze tie (Ex! r-aoi-dirr ary), 
of rlte7rli January, 19671 

ACT 

1 

Year 

to pr~vide for the estublishment and maintemce of the 
Contingency Fund of the State of Haryana 

BE i t  enacted by the Legislature of the State of Haryana in the 
Seventeenth ye& of the Republic of India as follows :-- 

I 

2 

No. 

1. This Act may be called thc ~ a r y a A a  Contingency Fund Act, short rille. 
1966. 

The Haryana 
Contingency Fund 
Acb 1966. 

2. In this Act, "the Fund" means the Contingency Fund of the State Interpretalion. 
of Haryana established under section 3. 

Amended by Haryana Act 26 of 1969? 

3 

Short title 

3. The Srate Government shall establish in and for the State of Establishment 
Haryana a Fund to be called "the Contingency Fund of the State of of be Conrin- 

Haryana" in the nature of an imprest account. gency Fund. 

4 

Whether repealed or ohenvise 
affec~ed by legislation 

4. The State Government shall appropriate a sum of -'[one crore Constitulion 
of rupees] OF the Consolidated Fund of the State and place i t  to the credit of 'he Fund. 

of the Fund. , - 

1. For Statement of Objects and Reasons, see Haryana Government Gazette 
(Extra.), 1966, page 56. 

2. For Slatement of  Objccls and Reasons, see Haryana Govcrnrnent Gazette 
(Extra.), 1969, page 405. 

.3. Substi~u ted for thc words "seventy-five lakhs of rupces" by Haryuna Act 26 of 
1969. seclion 2. 



PUI lilr 5. The Fund shall be placed ai [he disposal of the Governor of 
which ~ h c  I-laryana. who r;haII no[ expend i r  exccpt for the purpose bf making 
fund rnny bz advanczs from time lo Lime for meeling unforeseen cxpcnditure of the 
u[ili%cd, 

S [ate pending aurho~isarion of such expendiiurz by the LegisIarure of thc 
State under appropriiitions made by law; and immediately xfter the coming 
into operation of such law, an amount equal ro the amount or amounts 
advanced by the Governor for ihe purpcjse aforesaid shaII be deemed to 
havc been placed to the credit of thefiund and the amount so [ransferred 
or deemed to have been &sferred shaIl for all purposes form pan 01 the 
Fund. - -  

Power ro 6. (1) The,Slale Governrne?t may by-notification make ~ u i c s  to 
ru'cs. carry but all or any of the purposes of the Act. 

(2) Every rult rnadr under this section shall be laid as soun as 
may be after ii i; niade beFol-e the Huuse of the Srale Legislature while it 
is in session for a total-period of ten days which may be comprised jn one 
session or in two successive sessions and iP before the  expiry of the session 
in which it  is so laid or Ihe session imrndiateIy following, the Housz 
agrecs in making any modification in the rute or Lhe House agrces that the 
rule shouId not be'made, rhe rule shallthereafter have effect only in such 
modified form or be of no effe$t,, as thc case may be, so however that any 
such modification or a n n u l ~ n t s h s l l  be w i ~ h ~ u t  prejudice to rhe validity 
of any [hing prcviauil y dune under rhar rule. ' 

b . .  
Repea I. , 7. The Punjab Contingency Fund Act, 1950, in so far as i t  is 

appiicable ro the territories within the State of Haryana and thc Haryana 
Contingency Fund Ordinance, 1966, are hereby repealed: 

Provided [hat anything done or any action taken in respect of the 
said terrirories u n d c r t h ~  Acr or Ordinance so r&aled shall bc deemed lo  
be done or taken under this Ac!. 
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PART – I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 26th March, 2021 

No. Leg 10/2021.— The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 19th March, 2021 and is hereby published for 
general information:– 

HARYANA ACT NO. 10 OF 2021 

THE HARYANA CONTINGENCY FUND (AMENDMENT) ACT, 2021 

AN 

ACT 

further to amend the Haryana Contingency Fund Act, 1966.  

 Be it enacted by the Legislature of the State of Haryana in the seventy second year of the 
Republic of India as follows:– 

1. This Act may be called the Haryana Contingency Fund (Amendment) Act, 2021. Short title. 

2. In section 4 of the Haryana Contingency Fund Act, 1966, for words “two hundred crore 
of rupees” the words “one thousand crore of rupees” shall be substituted. 

Amendment of 
section 4 of 
Haryana Act 2 of 
1967. 

 

BIMLESH TANWAR, 
Administrative Secretary to Government, 

Haryana, Law and Legislative Department. 

 

 

 

 
 

9128—L.R.—H.G.P., Pkl. 
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